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| TEM NO. 31 COURT NO. 10 SECTI ON XI
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
ClVIL APPEAL NQ(s). 10845 OF 2011
KAMAL KUMAR SRI VASTAVA Appel I 'ant (s)
VERSUS
DHANPATTI & ORS. Respondent ( s)

( prayer for interimrelief and office report )

Date: 09/01/2012 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTICE R M LCDHA
HON BLE MR JUSTICE H. L. GOKHALE

For Appellant(s) Ajay Kumar M shra, Sr. Adv.
Anur adha Dubey M shra, Adv.
Tul i ka Mukherjee, Adv. for

S Anur adha & Associ at es
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Rakesh Dwi vedi, Sr. Adv.
R D. Upadhyay, Adv.

J.P. Tripathi, Adv.

Vijay Kumar Pandita, Adv.
Awadhesh Kumar Singh, Adv.

For Respondent (s)
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UPON hearing counsel the Court nade the foll ow ng
ORDER

It appears fromthe office report that service has
not been effected on respondent Nos. 3 to 5 and report is
awai ted fromthe Hi gh Court.

Let fresh steps be taken by the advocate-on-record
for the appellant for service on unserved respondents.

Dasti, in addi tion to t he ordi nary process,
2

permtted.
It is clarified that the order of status-quo passed
by this Court on Decenber 5, 2011 shall not preclude the

H gh Court in dealing with the contenpt matter.

(Par deep Kurmar) (Renu Di wan)
Court Master Court Master



